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evidence to substantiate whatever has been stated 

in Annex. 3 representation. The applicant's 

counsel states that he has not received any letter 

to that effect. 

Neverthiess, in the interest of justice, 

we feel as an interim measure it will be 

suff'ici.ent to direct the applicant to submit 

evidence with proper certificate to substantiate 

the àverments made by him in Annex. 3 representati 

withtuia week's time from today and in that event th 

first respondent is directed to dispose of the 

reprdsentation at Annex. 3 within two weeks 

thereafter. 

List the case for further direction on 

9.8190. 

 5.7.90 
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Both sides are represented through counsel 
The counsel for the respondents sub1lits that no 
reply is necessary in this matter. The case is 
posted for further direction on 9.6.90 as already 
ordered by the court on 5.7.90. 
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9.8.90 	fir fiR Rajendran Nair for the applicant. 
(2) 	Mr PK Sureshkurnar, ACCSC for the respondents. 

The applicant had assailed the impugned 

order transfering -him from Ernakulam to Kavaratti. 

When the case came up for hearing to-day, the 

learned counsel for the respondents submitted that 

the impugned order in so far as it concerni the 

transfer of the applicant has 	been cancelled. 
In this view of the matter, the application- has 

become infructuous. 
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Accordingly, the application is dismissed 
as having become inf'ructuous. 
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